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in in India and in foreign The question of properties and assets 
between India and China is a very complex 
one. We have taken up this matter with the 

(b) if so, Ihe reasons therefor; Chinese authorities. As the matter is 

(c) whether Government propose to 
issue guidelines to the VIPs to speak in 
mother tongue while in foreign countries; 
and 

(d) if not, reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) and (b). Some 
foreign dignitaries visiting India speak in 
their own languages, while others speak in 
English during discussions and press 
conferences. In fact, the language used by 
foreign and Indian dignitaries on such 
occasions generally depends on the 
dignitary's fluency in a given language, 
availability of interpretP.l'S and mutual 
convenience. 

(c) and (d). The MinistJy has no such 
proposal in view as it might be impractical 
to issue such guidelines. 

[Translation] 

Property and Wealth of Traders 01 
Pithoragarh Blocked In Chin. 

7843. SHRI HARISH RAWAT: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government are aware that 
property and wealth of many traders of 
Pithorag .. h disuict in Uttar Pradesh have 
been blocked in Tibet (China) for the past 
many years; and 

(b) if so, the steps being taken to 
ensure that these traders get their property 
and wealth back? 

nIB MINISTER OF EXTERNAL 
AFFAIRS (SHRINARA Y ANDAITTIWARI): 
<a) and (b). Actmding to our records, some 
debIs of traders of Uttar Pradesh were 
bJocbd in Tibet 

complex in nature, it may take lOme time 
before any final solution is achieved. 

[English] 

Promotional and Training A venues 
01 'DAM' Police Oft'icers 

7844. SHRI CHlNGW ANG KONY AK: 
SHRI VISHNU MODI: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

<a) the steps Government are taking to 
improve the promotional and training 
avenues of Delhi and Andaman and Nicobar 
Islands (DANI) Police Offie&s; 

(b) the number of IPS posts in UT cadre 
and the number out of them which are ex-
cadre posts; 

(c) whether as per rules, ex -cadre posts 
are converted into cadre posts after three 
years; and 

(d) if so. the reasons for not convening 
the ex-cadre posts into cadre posts and 
steps proposed to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBUC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): <a) The promotional 
avenues available to officers of DAN! 
Police Service .. e at present comparable to 
similar services. They are given adequate 
training with regard to their job content. 
However, review of avenues of promotion 
and of training facilities to bring about 
improvements is a continuinc process. 

(b) IPS(lTIj cadre comprises S8 seuior 
duty posts in the Union Territories. 
Besides. there are 19 posts in the Uniat 
Territories. which. if filled by posting of 




